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RBw Sh. Xuldip Singh, Mémber £.1)

aeplicant was appointad as LDC wide appointment letter
datead 4.6.20010 on ad hoo bhasis for a period of &% davs  which
was axtaendaed for a period of 2 months uptoe 3.4.7007. Th  the
maanwhile  recruitment rules wers published on 1L.3.2002 which
had a provizsion for initial constitution, as may be Tiled and
that

also  for regularisation as per Ruls 7. Rule 5 orovides

"the  amplovees holding the posts mentionsd  in
schaduls  to fThese rulss in the Debts  Recovery
opellate Tribunal-I11  Delhi .on the date of
commencamant of these Ruoles shall be desmed o
e e b@én appointed at the Tnitial oconstitution
stage  of the said posts, Iif so opted within 30

Hdaye of publication of thesas Rules

o
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2 Learnsd  counse)  for applicant subwmits  that  sinecs  the

applicant oould not exarcise her option and before the period
of option expiraed, her services had alreacdy bﬁeﬁ terminated on
5.4.2002  as the sama was not extended beyvond that., Since she
has  not been  given right of exercise of option and  here
repreasentation  has been disposed of by passing a non-abeaking
arder, respondants be  directed to consider her  cases. Bt
opposing  the same, learned ocounsel For respondents  subnits
that =ince the applicant was appointed on ad hoo basis  she

could  not be sald to be holding the post as per the service

juriapudence .

§Z$. T my wiew, this 04 can be disposed of with the dirsction
Cthat applicant =hall maks a oconsolidated reprassntation
containing the option also and the respondents shall decide
the same within a period of 30 days from the receiont of the

raepresaentation as 1T the apnlicant was also one of ths

candidates who conld sajid to be holding the post mentioned in

the  scheduls as 1T they were Qonsidered Ffor ths  option.
Applicant  shall maks the representaltion within ons wesk from
the date. of receint of the ordsr., Resp., No.2 shall decide
J‘the reprasentation  within 20 davs from the receint of tThes

rapresantation.
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